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Disabled     Women     Representatives     

on Women Commission 

1943. SHRI JOYANTA ROY: Will the 

Minister of HUMAN RESOURCE 

DEVELOPMENT be  pleased  to state: 

(a) the number of disabled women 

representatives on the women's commission 

and the sub-committees; and 

(b) the other details in this regard? 

THE MINISTER OF STATE IN THE 

MINISTRY OF HUMAN RESOURCE 

DEVELOPMENT DEPARTMENT OF 

WOMEN AND CHILL; 

DEVELOPMENT (KUMARI VIMLA 

VERMA): (a) and (b) The National 

Commission foi Women does not have any-

member on the Commission or on us sub-

committees with known disubj,litv The 

members arc appointed on the basis of their 

eligibility under the Sec 3(2)  the NCW Act, 

19*. 

Central Assistance to States for Welfare 

Schemes for the Disabled 

1944. SHRI PRAMOD MAHAJAN: SHRI 

VIREN J. SHAH: 

Will  the  Minister of WELFARE  be 

pleased to state: 

(a) the number of disabled persons 

particularly suffering from polio and 

blindness (State-wise); 

(b) the details of the amenities and 

facilities provided to the disabled persons in 

each State; and 

(c) the amount of Central assistance given 

to each State during each of the last three 

years, for various welfare schemes for 

helping the disabled persons and the detail of 

such schemes? 

THE MINISTER OF WELFARE (SHRI 

SITARAM KESRI): (a) A Statement-I is 

enclosed, (see below). 

(b) The infromation is available in a 

published document namely Concessions/ 

Facilities available to. Disabled through 

State/UT Government brought out by the 

Ministry of Welfare in 1994. 

(c) Except under the Scheme, namely. 

Employment of the Handicapped, no Central 

Assistance is given to any State Oovt - UT 

Admn. directly under any of the other 

Schemes for the Welfare of the Handicapped 

administered by the Central Government. A 

Statement containing the details of the 

Central Assistance given to the States/UT 

Admn. during the last 3 years under the 

Scheme, namely, Employment of the 

Handicapped is given in Statemciit4l' 


